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Reg. Office : A-1, UPSIDC Indl. Area , Nandgaon Road , Kosi Kalan , Distt:Mathura (U.P.), 281 403
Jindal Centre, 12 Bhikhaji Kama Place , Ramakrishna Puram (West), New Delhi, Delhi, 110 066
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JINDAL SAW LIMITED
CORPORATE PROCUREMENT DEPT. ( NRM)
JINDAL ITF CENTRE, 28, SHIVAJI MARG,
NEW DELHI - 110015 INDIA.
Tel:91-11-45021200, Fax: 91-11-25928118, 45021982

PURCHASE ORDER

Purchase Order No:4734011819
Effective Date:19.11.2022

Vendor :1000606
JINDAL STEEL & POWER LTD
CHHENDIPAD ROAD,NISHA ,S.H 63
JINDAL NAGAR
ANGUL 759111
Orissa India
Tel:06761254191 06761254191
Fax: 06761254141
E-mail:gyaneshwari.singh@jindalsteel.com
GST Number :21AAACJ7097D1ZS
Sales Person:
Contact No:
Your Reference:

Bill to / Ship to Address :
Jindal Saw Limited-Bhilwara
ARAJI NO. 9697/6711,
NEAR TIRANGA HILLS,
Bhilwara
Rajasthan 311802 India

PAN : AABCS7280C
GST Number : 08AABCS7280C1ZF

Buyer Details :
Contact Person :Manoj Pandey
Email Id :Manoj.Pandey@jindalsaw.com
Phone No/Extn :01145021838/838 Fax No:01125928118
Mobile No:9958581232

We are pleased to place an order on you for the following material /service subject to terms & conditions and instructions specified here in.

The supplier / vendor / service provider under this contract / order confirms that there is no content which has an origin in any of the
countries which are on the sanctioned list of OFAC / UN / EU / US.
Order Value Summary:

Amount (INR)

Gross Value ( INR ) 4590500.00

Integrated GST 826290.00

-------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------
TOTAL ORDER VALUE 5416790.00

IN WORDS,INR FIFTY-FOUR LAKH SIXTEEN THOUSAND SEVEN HUNDRED NINETY AND ZERO PAISE ONLY
Price Basis: Free on Road JSAW BHILWARA PLANT

Payment Terms: 100% ADVANCE ALONG WITH PURCHASE ORDER

Weight Tolerance= +/- 1 % of invoice weight
Grade-FE-500/550
Freight and Insurance in Supplier Scope

-------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------
00010 10036987 TOR STEEL 08 MM MS Quantity: 3.000 Tonne

Rate / Unit
59,250.00

Disc. / Unit
0.00

P & F / Unit
0.00

Total Amount
177,750.00

Project Reference :MP/BW01-0041-01- Civil work-STP plant-machinery-IT
Schedule Date Quantity UOM HSN/SAC: 72149190 Applicable Tax :PO Tax IGST (18%) ITC
25.12.2022 3.000 TO

Quantity Tolerance : +10.0% & - 10.0%

-------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------
00020 10042448 TOR STEEL 10 MM MS Quantity: 6.000 Tonne

Rate / Unit
58,000.00

Disc. / Unit
0.00

P & F / Unit
0.00

Total Amount
348,000.00

Project Reference :MP/BW01-0041-01- Civil work-STP plant-machinery-IT
Schedule Date Quantity UOM HSN/SAC: 72149190 Applicable Tax :PO Tax IGST (18%) ITC Non Ded
25.12.2022 6.000 TO

For JINDAL SAW LIMITED

Authorized Signatory
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Quantity Tolerance : +10.0% & - 10.0%

-------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------
00030 10042449 TOR STEEL 12 MM MS Quantity: 45.000 Tonne

Rate / Unit
57,250.00

Disc. / Unit
0.00

P & F / Unit
0.00

Total Amount
2,576,250.00

Project Reference :MP/BW01-0041-01- Civil work-STP plant-machinery-IT
Schedule Date Quantity UOM HSN/SAC: 72149190 Applicable Tax :PO Tax IGST (18%) ITC Non Ded
25.12.2022 45.000 TO

Quantity Tolerance : +10.0% & - 10.0%

-------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------
00040 10042450 TOR STEEL 16 MM MS Quantity: 26.000 Tonne

Rate / Unit
57,250.00

Disc. / Unit
0.00

P & F / Unit
0.00

Total Amount
1,488,500.00

Project Reference :MP/BW01-0041-01- Civil work-STP plant-machinery-IT
Schedule Date Quantity UOM HSN/SAC: 72149190 Applicable Tax :PO Tax IGST (18%) ITC Non Ded
25.12.2022 26.000 TO

Quantity Tolerance : +10.0% & - 10.0%

-------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------------
-

1. Delivery Schedule: Material is to be dispatched to our site within 4 weeks from the date of receipt of PO.

2. Liquidated Damages :Not Applicable

3. Penalty for Non-Performance: Not applicable

4. Penalty for short-fall in weight: Not applicable

5. Inspection: - To be done at our works.

6. Planned Maintenance Schedule: Not Applicable

7. Order Execution Plan: Not Applicable

8. Documentation:
You shall furnish us the Manufacturer’s Test Reports/Certificates, Warranty Certificate, and other documents as required by us along with supply of
Material if applicable.

9. Shipping Instruction:
Freight and Transit insurance in supplier scope.

Note:-
All Terms & conditions mentioned on main body of the order will supersede the respective terms and condition of "JSAW's General Terms & Conditions
for Domestic Supply" mentioned in Annexure-1.

Order Acknowledgement: - Please acknowledge receipt of the order and send order confirmation within 03 days of receipt of the order, failing which it
shall be assumed as confirmed & having accepted by you.

For JINDAL SAW LIMITED

Authorized Signatory
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Annexure 1 for PO No.:4734011819
JSAW’S GENERAL COMMERCIAL TERMS & CONDITIONS FOR DOMESTIC SUPPLY
(IF NOT SPECIFIED OTHERWISE)
1. Price: All the rates stated/quoted/agreed are understood to be FOR-our Works / Site, if not specified otherwise.
Prices are on a fix & firm basis till the successful completion of supplies and services (supervision service for erection, commissioning & PG test) of the
Plant / Goods and in no case any escalation shall be provided by JSAW on any account not even on account of currency fluctuations.
2. Freight & Insurance: Shall be borne by the Supplier, if not specified otherwise.
3. Goods and Services Tax (GST): Seller has to strictly follow their tax liability as per GST act effective from 1st July-2017. Major points are covered as
under and if anything is missed out or any amendment in GST act to be followed by Seller.
3.1 Indigenous supplier shall be entertained only if the vendor has a valid GST registration number, which should be clearly mentioned in the offer.

-If any specific exemption is available at Supplier’s end, a declaration with due supporting documents need to be furnished by supplier for considering
the offer.

-If JSAW finds any specific exemption in any of their project against Government Notification, then Seller shall have to follow the cost effective tax
procedure and documentation, so JSAW can avail maximum tax benefits.

3.2 Supplier shall mention their GSTN registration number in all their invoices and invoices shall be in the format as specified/prescribed under GST
laws. Invoices shall necessarily contain Invoice number (in case of multiple numbering system is being followed for billing like SAP invoice no,
commercial invoice no etc., then the Invoice No which is linked/uploaded in GSTN network shall be clearly indicated), item description as per Order,
Quantity, Rate, Value, applicable taxes with nomenclature (like IGST, SGST, CGST & UTGST) separately, HSN/ SAC Code, etc.

3.3 All invoices shall bear the HSN Code for each item separately (Harmonized System of Nomenclature)/ SAC code (Services Accounting Code).

3.4 A declaration to the effect that all invoice particulars are/were uploaded in the GSTN network/ portal & all tax liability as per GST rules and
regulations have been and will be discharged, shall be mentioned in the invoice. If not mentioned in the invoice, a separate declaration shall be
submitted as per the requirement of JSAW.

3.5 All documents like Test Certificate, LR copy, Guarantee/Warrantee certificate, work completion certificate, any other document mentioned in Order,
shall be sent along with the vehicle/consignment. For all consignments received within the calendar month, input credit will be availed within that month
in line with monthly returns filing cycle. In case of any discrepancy in the document or non-submission of documents mentioned in the Order, then
JSAW will not be able to accept or account the material, in such case availing of tax credit will be deferred to next month or so.

3.6 In case of discrepancy in the data uploaded by supplier in the GSTN portal or in case of any shortages or rejection in the supply, then JSAW will
not be able to avail the tax credit and will notify the supplier of the same. Supplier has to rectify the data discrepancy in the GSTN portal or issue credit
note (details to be uploaded in GSTN portal) for the shortages or rejections in the suppliers, within the calendar month notified by JSAW.

3.7 For any such delay in availing of input tax credit / non availability of input tax credit for reasons attributable to supplier (as mentioned above),
same shall be recovered from supplier.

3.8 If some of the goods and services, which have still not covered under GST act, on those goods and services, following shall be applicable:
-The Contract Price for Supply of Goods shall be exclusive of all taxes, duties, levies, cess, octroi, Service Tax etc. as may be applicable in connection
with the execution of the Contract. The same shall be paid by the JSAW to the Seller extra at actual as per present prevailing rate against documentary
evidence. However, you shall provide max. ceiling amount of Excise Duty and CST against Form ‘C’ in INR as per applicable prevailing rate and all
taxes, duties, cess, levies etc. shall be paid extra at actual against documentary evidence within defined ceiling limit.
- The JSAW shall issue necessary Sales tax declaration forms for Seller to avail concessional rate of sales tax. Interstate sale of goods is on the basis
of Sale in Transit.
- In case of any substitution or replacement of existing taxes, duties, levies, cess, etc, the respective provisions in the Contract shall be amended
accordingly, based on documentary evidence to be submitted by the Seller provided this value is within defined ceiling limit value of taxes and duties.
3.9 Payment of GST is subject to necessary GST compliances by you. In case ITC of GST becomes ineligible to us due to non-compliances by you,
same will not be payable to you and in case already paid, same will be recoverable from you/ adjusted against any dues to you.
4. TCS (Tax collected at source), TDS (Tax Deducted at Source):
4 (a). This subclause will be applicable for the supplies made under this Purchase Order till 30th June, 2021:

-"TCS U/s 206 C (1H), as applicable, will be paid extra. Amount of TCS will be paid on receipt of valid document.

-Seller is requested to provide TCS certificate to JSAW in Form No 27D within 30 days from the end of quarter or refund the said amount of TCS to
JSAW, otherwise same will be recovered from next amount due to Seller’s concern."

For JINDAL SAW LIMITED

Authorized Signatory
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Annexure 1 for PO No.:4734011819

4(b). As per provisions of Section 194Q of Income Tax Act applicable w.e.f. 1st July,2021, we will be deducting TDS @ 0.1% (or higher rate, wherever
applicable) of the Purchase value in case same exceeds Rs.50 Lacs during the year. As such, provisions of TCS u/s 206C (1H) will not be applicable
for supplies made under this Purchase Order w.e.f. 1st July,2021.
5. As per MSMED Act, 2006, existing Registrations as MSME were valid only till 31st March,2021 and eligible entities were supposed to get themselves
re-registered under the Udyam Registration Portal by the said date. Accordingly, your status as MSME will only be taken basis Udyam Registration
Certificate # including any amendments therein from time to time- if any provided to us.
6. Contract Security Guarantee (CPBG): Supplier shall submit a contract performance Bank Guarantee (CPBG) for 10% of the Total Contract basic
value (Supply + Service) for well in time execution & commissioning of this project as per the specifications and scope of work provided to you. This
CPBG shall be valid till successful completion of this project plus 01 month of claim period. CPBG shall be applicable, if basic order value is more than
Rs. 1.00 Crore.
7. Delivery Schedule : Goods against the order must be delivered at company’s designated place of business shall be deemed as final
Transfer of Risk & Title:

All risk of loss or damage and title to the Equipment shall pass from the Seller to the
Purchaser upon Delivery on F.O.R- JSAW’s WORKS according to applicable rules.
8. Packing & Marking: Goods will be packed secured & transit worthy before dispatch to avoid any damage or pilferage in transit arising from quality
packing will be borne by you, exact mode of packing must be stated on the packing list.
The material used for packing shall be bio-degradable and environmental friendly. Also note that while handling hazardous materials and chemical,
extra care to be taken to ensure human safety.
9. Liquidated Damages: If delay in supply beyond agreed delivery schedule due to reason attributed to Supplier, LD shall be applicable @ 1% per week
on basic contract supply value and up to maximum of 10% of total contract basic supply value.
10. Penalty for Non-Performance: Performance is utmost important for our project / Equipment and we expect your offered equipment shall strictly be
designed as per the specifications and performance shall be as per the Performance Test Parameters in terms of guaranteed product output set forth.
In case you fail to perform or achieve the desired output(s) during the Performance Guarantee Test (PGT), we will give you another chance in next 15
days at your cost for performing the PGT Test, as per required performance test parameters.
If your supplied plant, performs as per the performance/ Productivity parameters and Quality Parameters set forth, JSAW will release last payment of
supply of equipment(s) payment and in case you fail to achieve the desired outputs in the second chance as well then JSAW will deduct a flat penalty
@ 10% of the total Basic Contract Value (Supply + Service) or else JSAW also reserves the right to reject the equipment and recover all the cost
incurred.
11. Penalty for short-fall in weight: If the weight of Complete package / Goods to be supplied by you against this requirement is found less than
minimum guaranteed weight of complete package agreed / confirmed by you then penalty shall be applicable i.e payment shall be deducted
proportionally on prorate basis as per below mentioned formula:
Deduction of payment if actual weight is less than Minimum Guaranteed weight (in Rs.)

(Total Basic Contract Supply Value) X (*)Actual Short-fall in weight ________________________________of complete package
received at Site) X (1.10)

(Agreed / Minimum Guaranteed Weight)
(*) Minimum Guaranteed / agreed Weight # Actual weight of package received at site
Note: Penalty shall not be applicable if weight is within (-0.5%) tolerance limit of agreed weight of complete package / goods. If it is beyond (-0.5%)
tolerance limit, then penalty shall be applicable on total short-fall of weight. Weighment made at JSAW’s weighbridge shall be considered as final.
12. Payment Term:
a) Supply: Unless otherwise stipulated, payment shall be made within 30 days , from the date of receipt of goods & invoice in duplicate complete in all
respect, bearing the reference to the order, challan & accomplished by documents called for (e.g. Test Certificate etc.), however no interest shall be
payable by the company on overdue account; dispatch documents must reach us in time to take delivery of the goods free of demurrage / carriage &
any such charges, if incurred, shall be to your account.
This payment shall be made after adjustment of all the penalties, if applicable after receipt of Performance Bank Guarantee (PBG) of 10% of basic
order value of supply in JSAW’s standard format valid till the end of warranty period plus 01 month of claim period.
b) Service for supervision of erection & commissioning: Unless otherwise stipulated, payment shall be made within 30 days, from the date of
completion of service and after receipt of invoice in duplicate complete in all respect, bearing the reference to the order duly certified by JSAW’s
in-charge. TDS shall be deducted as applicable and necessary certificate will be provided by JSAW.
13. Bank Guarantee(BG) submission:
a) All Bank Guarantees to be submitted by Domestic suppliers must be issued by Nationalized Bank in India Only.
b) All Bank Guarantees issued in our favor in physical form must be reconfirmed by issuing Bank through a SFMS message to our bank i.e. ICICI Bank
(SFMS Code ICIC0000007) containing the following details:-

Code Description

For JINDAL SAW LIMITED

Authorized Signatory
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7020 BG Number
7024 Type of BG (Advance / Performance / Security etc.)
7025 Amount of BG
7027 BG Issuance Date
7029 BG Expiry Date
7030 BG Issuing Bank Branch Name
7031 BG Issuing Bank SFMS Code
7032 BG Issuing Bank Name
7033 BG Issuing Bank Address
7034 Beneficiary Name & Address (Jindal Saw Ltd)
7075 Beneficiary Bank SFMS Code (ICICI Bank ICIC0000007)
7036 Beneficiary Bank Name

c) Our Finance deptt. will consider your Bank Guarantee for payment only after receipt of abovementioned Reconfirmation message, received by ICICI
Bank via SFMS from the Bank Guarantee issuing Bank.
d) ABG, PBG and CPBG issued by foreign suppliers must be Confirmed/Reissued by a Bank in India. (Charges for the same MUST be for Suppliers
Account)
e) All BG’s must be issued as per our prescribed formats (Formats Enclosed).
f) The BG must be Unconditional.

14. Inspection & Testing: You shall give us a minimum of 15 days notice in advance for inspection and testing of any Equipment/ Material requiring
Pre-dispatch Inspection. Inspection Clearance / Waiver Certificate shall be issued by our authorized person only. You shall submit 4 sets of Internal
Inspection Reports, Material Test Certificates, etc. as per agreed QAP for arranging inspection/ issuing Inspection Clearance/Waiver Certificate in
respect of Equipment/ Material requiring pre-dispatch Inspection.
The goods shall be accepted by the company after carrying out the inspection & testing with regard to the quality & confirmed specifications.
All incoming materials being dispatched shall accompany Material Test Certificate. Material Test Certificates for all the Equipment(s)/ Material(s)/
Drawing based items are mandatory to be supplied along with supply or else to be submitted at the time of Inspection from an internationally
acclaimed/ NABL Approved and Certified Test Laboratory and we shall be at liberty to get the same verified internally at our own test laboratory inside
our factory or any other reputed approved third party test laboratory before and/or after receipt of goods.
15. Warranty and After Sales Support: The supplier shall warrant that the Equipment to be supplied by them shall be brand new, unused, free from all
defects and shall be of good workmanship and materials, in accordance with contract specifications, and shall, under normal operations, show no
defect in performance due to materials, design and workmanship.
The supplier obligations as to all equipment under the aforesaid warrantee shall be effective for Twelve (12) months from the date of Commissioning or
Eighteen (18) months from the date of Last Major supply, whichever is earlier to our satisfaction.
During the warranty period all repairs/ replacements shall be provided by the supplier at no cost to JSAW including the freight/insurance/taxes/any
other costs etc.
16. Planned Maintenance Schedule: You shall provide planned Maintenance Schedule to be utilized during the Operation & Maintenance stage of
plant.
17. Laws / Arbitration: All disputes arising out of this Contract shall be amicably settled by the parties themselves; failing which the same shall be
referred to the Sole Arbitrator to be appointed by JSAW; whose decision shall be binding on both the parties. The venue of arbitration shall be at New
Delhi and the language shall be English. The provisions of Arbitration and Conciliation Act, 1996 shall apply.
18. Force Majeure:
i) Force Majeure includes events or circumstances of the kind illustrated below:
# war, hostilities (whether war be declared or not), invasion, act of foreign enemies,
# rebellion, terrorism, revolution, insurrection, military or usurped power, or civil war,
# riot, commotion, disorder, strike or lockout by persons other than Seller’s personnel,
# Natural catastrophes such as earthquake, disaster, epidemic, lockouts, fire, accident, flood or any act of God,
# Munitions of war, explosive materials, ionizing radiation or contamination of such munitions, explosives, radiation or radio-activity,
# Governmental acts or actions.

ii) If either Party is prevented from performing any of its obligations under this Contract by such cases of Force Majeure, it shall give written notice to
the other Party within fourteen (14) days of such occurrence, describing the event and its effects supported by authentic evidences that are verifiable.
The affected Party shall, having given notice, be wholly or partially excused performance of such obligation for so long as such Force Majeure condition
prevails. No party shall have any claim/compensation for the loss incurred due to the Force Majeure. Force Majeure on Seller’s sub-Seller’s shall be
treated as Force majeure on the Sellers.

iii) The affected Party shall use all reasonable efforts to minimize any delay in its performance of the Contract as a result of Force Majeure.

For JINDAL SAW LIMITED

Authorized Signatory
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iv) The Party unable to perform this Contract due to the effect of Force Majeure occurrence may, after consultation with the other Party, extend the
duration of this Contract by a period commensurate to the time actually lost due to the Force Majeure occurrence. The other Party shall not claim
compensation for the loss thus incurred.

v) In case of an extension up to ninety (90) days in the performance of this Contract due to the effect of the Force Majeure occurrence, both Parties
shall have friendly consultation on the performance of this Contract or terminate the Contract.
19. Order Execution Plan:
i) The Supplier shall, within one (01) week from the date of the Contract, submit a detailed "Project Planning and Execution Report" to JSAW

ii) The Seller shall submit Progress Report every 15 days upto completion of supply against agreed schedule in a form agreeable to the Purchaser with
following minimum details

a. Quality Assurance Plan.
b. Manufacture/Fabrication progress and next month Plans for major Supply items forming the part of Contract.
c. Manufacturing and Delivery Schedule for major Supply items and Project completion Schedule.
d. Inspection Milestones
e. Shipping Status and Documents
f. Submission of Final Documentation by Seller.
g. Any other issues.
20. Intellectual Property Rights: Supplier shall warrant that goods supplied by them do not infringe any design, Patent or trademark of any third party &
in event of any claim, loss or damage suffered by the company or any infringement action being taken against the company by third party, the same
shall be detended at supplier’s cost & supplier undertakes to indemnify the company for any such loss or damage.
21. Indemnity: Supplier shall indemnify, defend & hold harmless purchaser & purchaser’s affiliated corporation & their officers, directors, employees &
agent against & in respect to any & all claims, demands, losses, cost, deficiencies, including interest, penalties & reasonable attorneys’ fee arising as a
result of or in connection with any breach of supplier, or failure by supplier to perform, any of its representation warranties undertakings or other
obligation under this agreement, any claim, should, injuction or other relief arising out of any claim that the goods are any process, technique, or mean
of manufacturer adopted by supplier with respect to the goods infringes or violated any IPR. Such indemnification shall survive the expiration of
termination of this agreement.
22. Confidentiality: All drawings tools and samples provided by JSAW to supplier for executing this order shall be our exclusive property & shall be
returned to company (JSAW) immediately on completion of this order. All tools will be maintained by you & in the event of damage or loss Supplier
shall make good the same. Under no circumstances you shall disclose to third party(ies) the information contained in our drawings / specifications
without prior consent in writing.
23. Risk Purchase : If Supplier / Vendor fails to supply material within the stipulated delivery date OR if delivered the material within stipulated delivery
period but not found as per desired specification & quality, JSAW reserves the right to procure the same or equivalent material from alternative sources
at the vendor's risk, responsibility and cost. Any extra cost incurred in the procurement of the material from alternative source will be recovered from
Supplier / Vendor, if necessary by due legal process.
24. Assignment & Subcontracting: Order / contract cannot be assigned by Supplier to any third party without prior consent of the company (JSAW)
25. Termination: JSAW shall reserve the right to terminate the contract with the notice period of 15 days without assigning any reason.

For JINDAL SAW LIMITED

Authorized Signatory
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1

Ankita Sinha

From: Ankita Sinha
Sent: 08 December 2022 17:29
To: nluadvrohitsharma; npbhilwara; rorpcb.bhilwara; akshay19rathore96@gmail.com
Cc: Nilava Bandyopadhyay; Anurag Abhishek; Saima  Mahmood
Subject: RE: In the matter EA 02/2020 " Babulal Jajoo v. State of Rajasthan : Service of Status 

Report on behalf of Respondent No.2
Attachments: Status Report 08.12.2022.pdf

Dear Sir/Ma’am, 

In compliance to the directions of the Hon’ble National Green Tribunal, Central Zone Bench, Bhopal issued 
vide order dated 19.10.2022, we, on behalf Respondent no.2, are serving the copy of the Status 
Report dated 08.12.2022 along with documents. Please find the same as attachment to this mail.  

You are requested to kindly issue your respective acknowledgments upon receipt of this mail. This mail 
shall be treated as sufficient service of the ‘Status Report’  being filed by Respondent no.2. 

In case of any further clarification or assistance, please feel free to reach us. 

Regards, 
Ankita Sinha. 

S&A Law Offices LLP 
E-337, East of Kailash
New Delhi-110065, India. www.sandalawoffices.com
Tel: +91-124-4666400 (Ext-2305); Fax: +91-124-4666401
Other Offices: Gurugram | Mumbai | Bengaluru

Legal 500  

Asia‐Pacific 2021 

Top Tier Firm 

Indian Business 

Law Journal 
Award Winning 

Law Firm 

Forbes Legal 

Powerlist 2021 
Top Law Firms 

ALB Asia IP 

Rankings 2021 

Top Tier Firm 

Asian Legal 

Business, Thomson 

Reuters 
Top Law Firms 

Talent | Teamwork | Innovate | Results  

In very rare cases, our e-mail filtering software may eliminate legitimate email from clients unnoticed. 
Therefore, if your mail contains important instructions, please make sure that we acknowledge receipt of 
those instructions. Thank you.                                                                                     Disclaimer 

From: Ankita Sinha  
Sent: 12 October 2022 13:22 
To: nluadvrohitsharma <nluadvrohitsharma@gmail.com>; npbhilwara <npbhilwara@gmail.com>; rorpcb.bhilwara 
<rorpcb.bhilwara@gmail.com>; akshay19rathore96@gmail.com 
Cc: Nilava Bandyopadhyay <nilava@sandalawoffices.com>; Anurag Abhishek <anurag.a@sandalawoffices.com>; 
Saima Mahmood <saima@sandalawoffices.com> 
Subject: RE: In the matter EA 02/2020 " Babulal Jajoo v. State of Rajasthan : Service of Status Report on behalf of 
Respondent No.2 

Dear Sir/Ma’am, 

Proof of Service 54
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